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(b) the success achieved so far and
the unaccounted money seized during
1964 and 1865 so far; and

(c) whether Government have been
able to make assessment of such
money and its modus operandi?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) and (b). A statement is
laid on the table of the House.

STATEMENT

In my Budget speech last year, I
had enumerated some of the steps
that Government proposed to take
for checking tax evasion, particularly
the widespread evil of unaccounted
money. The Income-tax Act has
since been amended and its provisions,
particularly those relating to searches
ang seizures, made more effective.
The provisions relating to penalties
have also been made more stringent.
These have been supplemented by
the issue of the Ordinance recently.
1 had informed the House that we
intended to use the powers of search
anq seizure in a larger measure to
ensure that income or wealth escap-
ing assessment was brought within
the tax net. The House would like to
know the steps taken so far to check
tax evasion and to bring unaccounted
money to the surface,

2. A statement showing the number
of searches conducted and the amount
of cash, jewellery, bullion, share
gcrips, bonds, promissory notes and
fixed deposits recovered has been
placed in the Library, [See No. LT-
3776/6561. Altogether 343 searches
(involving 862 premises) have been
made so far. These searches have
been carried out at Bombay, Calcutta,

Madras, Delhi, Ahmedabad, Kanpur
ang other important industrial and
commercial towns, The results

achieved go far have been encourag-
fng. Unaccounted cash. i.e, cash in
excess of that shown in cash books
or jewellery not discloveq in wealth-
tax returns, have been found in large
quantitles. Even where cash, jewel-
fery, bonds. scrips, etc. have not been
found, incriminating documents rela-
ting to concealed business transac-
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tions or duplicate sets of accounts not
prod}xced during the assessment pro-
ceedings have been discovered. In
these searches, unaccounted-for gold
and foreign currency were also found.

3, The documents seized during the
raidg are under scrutiny and exami-
nation angd it wil] take some time to
work out the concealed income in
these cases. Thig could only be done
after assessment proceedings for the
relevant years have been completed.
The officers have been instructed to
process and complete these assess-
ments as early as possible.

4 One of the common methods of
introducing  concealed profits in
account books adopted 1n recent
years, is one of showing it as a ‘Hundi’
loan from a professional class which
lends its name for the introduction
of this money on commission. These
Hundi loans are greatly in vogue in
Bombay although money-lending is
done by these persons outside Bom-
bay also. A very large number of
searches were, therefore, conducted
recently in Bombay at the premises
of these Hundi bankers anq brokers.
The concealeq income introduced as
bogus Hundi loans detected so far as
a result of these searches is over Rs.
40 crores. Most of it hag been admit-
ted,

5. The total value of articles seized
and unaccounteq money detected
during the searches made up to Febr-
uary 7, 1965, is as below:—

(') Unaccountd cash  Rs. 118 crores

(i) Unsccovnted jewellery
and bullion Rs. 0'84 crores

(iii) Uneccounte share
scrips, pronotes and
hundica R

@v) Hundi loars during
recent searches in
Bombay not included
above

Rs. 2°79 crores

Rs. 4000 crores

TotAL Rs: 4481 crores

(c¢) 1t is not possible to make at
this stage any precise estimate about
the extent of unaccounted money.

Shri Harish Chandra Mathur: With-
out minimising the importance of the
effort; made by the Finance ‘Minister,
may I request him to clarify what the
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Government's approach is and the
line of action, in the light of the fact
that even if we take the unaccounted
money at a thousand crores as against
the Rs. 2,000 crores to Rs. 3,000 crores
as stated by others, and, as I learn
from the statement, not one single
person in political authority or in
charge of posts of any administrative
importance has even been touched,
though they are supposed to have
sed a iderable amount of
wealth, and therefore, may I know
what his approach is and how he is
going to touch even the fringe of the
problem?

The Minister of Finance (Shri T, T.
Krishnamachari): The department
approaches this matter from the point
of view of the information they
receive, and as the hon. Member
knows, we made a beginning only
recently. I would also like to say
that it is a matter of some gratifica-
tion that these enormous number of
searcheg that have taken place have
drawn blank only in two places. That
Is what I am assured. One has to go
very carefully about this matter.
They cannot merely go and search
people or even get hold of their
esccounts on suspicion. I am grateful
that the hon. Member hag appreciated
the work of the department so far as
ft has been done. T therefore beg of
fon. Members to bear with them
patiently. It is not a matter in which
we can really get a stride of the pro-
blem in a very short time. I think it
will take a long time. But I am not
in a position even to hazard a guess
as to what will be the extent of un-
accounted money because I think it
is in various forms: not only in cash
but in commodities and in other
things as well. We have made a
beginning and4 if the hon, Members
approve of the beginning that has
been made—and with the support of
the hon Members—I think the
department wil] certainly go ahead.
Perhaps this time next year we will
be able to give a better showing.

Shri Harish Chandra Mathur: T
would like the Finance Minister to
veply to that part of my question: the
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question wag why nobody in political
authority or in charge of high admi-
nistrative offices who have amassed
wealth has been touched. Is he
waiting for some time, or are there
such persong in his view also? What
are his difficulties about that? That
part of my question has not been
touched at all.

Mr. Speaker: I took him to say that
the department proceeded on specific
information and not merely on sup-
position or on suspicion.

Shri Harish Chandra Mathur: May
I take it from the Minister that he
has such persong in view and he has
no information about them? Do I
take it like that?

Mr, Speaker: If the hon. Member
has some information, he might pass
that on to the Finance Minister,

Shri Harish Chandra Mmthur: Will
you permit the hon. Finance Minister
to reply to that point, Sir?

Shri T. T. Krishnamachari: 1 said
we are trying to cast our net wide
but we cannot do so without having
some information. I think the
department is working at it. I might
also inform the hon, Member that
maybe in their activities, say, in
February and March, they have to be
a little slower because the collections
are not coming in. 1 am rather wor-
ried about it. I have got to show the
fncome in the current year. That has
been a double task. 1 can assure the
hon, Member that the department is
fully seized of the problem and any
sugge-tion made by the hon. Member
here will be very carefully noted and

the department will give it their
closest attention.
Shri Harish Chandra Mathar: May

I know whether the Minister has

idered the stion for demo-
netising 100 and 10 rupee notes, be-
cause that will at least make all the
money dead in the cupboards of those
peovle, particularly the corruot people
and those who have amassed wealth
in a dishonest way?
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Mr. Speaker: The supplementary
should be very brief and straight.
’ One supplementary and its answer
have taken 5 minutes. There are T3
members.

Shri Harish Chandra Mathur: This
is a very important question. My
straight question is, has he considered
the suggestion of demonetising 100
and 10 rupee notes and if there are
any difficulties, how he feels that they
are insuperable?

Shri T. T. Krishnamachari: This
has been before the Government for
a long time. There are very many
aspects of it which make it difficult
for Government to act on the lines
indicated,

Shri Harish Chandra Mathar: What
are those difficulties?

Mr. Speaker: All of them cannot be
stated now.

Shri Surendra Pal Singh: Has the
Government tried to analyse as to
what are the real reasons which have
led to the accumulation of black
money in the country during the last
decade or go?

Shri T. T. Krishnamacharl: It is a
continuous process. We are trying
to find out why there is black money
all the time.

Shri Daji: Is there any truth in
the rumour that having failed to un-
earth black money, Government are
now thinking of some allurement of
giving pardon to those who unearth
their own black money?

Shri T. T. Krishnamachari:
Rumours are extremely dangerous
things to rely on.

ot gverefT T gEt AwY ®
W S T@ g w1 four gur g av
IER FHT o & fAmar ¥ F
¥ fag @ ¥ TO T T
N sqaeqry w1 § FF o @ AW w
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for gwr &9 ¥1 T4 S F wwia
IART G FAMT T T ®T 37
¥ T NI & YAT a0 W TR §
AT w0y § W afs 9 § A ae
T 37 9= Wy wfafem § ? | I E
A & N awwre 3o o @R 91 @
4

Mr. Speaker: What es have
been taken in other countrieg in
similar circumstances to unearth un-
accounted money and is Goverament
prepared to take any of those steps
taken by other countries?

Shri T. T. Krishnamacharl: I do
not say that we are in any sense per-
fect and that my knowledge is very
extensive. People who are working
on thig problem are studying what is
being done in other countries,

Shri Kapur Singh: Is it true that
the services of foreign sleuths have
been hired recently by Governmen$
to track down illicit wealth and #
90, what are the details thereof?

Mr. Speaker: He is asking about
services of sleuths, those that are cun~
ningly expert in these things.

Shri T. T. Krishnamachari: I do
not think we have engaged any foreigm
sleuths yet. But so far as any foreign
exchange offence is concerned, I think
the police who are in charge of it do
exchange information. .

ot wrrew W wora : fra #
far gu @i # e WX IT A
AT g #Y ATwEr # I\ g
v % g8 awar § o wn aoee fod
FC g7 FT @1 AN F W AT ¥
sEod WY § a9 wigery WY
BN AR R EX AT AT FT AR Q
FwmEwAaEd @R
QA ¥ ¥ FT &Y aa wT g ?

YAy {at (s o Wo wm)
dur f5 ot famr W@ S ¥ @
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Frenwed. iz g fagunegag
MR T TRATA F AT ERH RATY

. VTRIW TIERW: F1L AW A
feq g7 87 81, &9 &7 FT OFT ®AM
®fem ae it M & Tgl UF arg
A g9 Aadft Wy A7, 1@ anwa
oy gEEar At o, aar @g &
£ 7 Qar Tt gy man g wY afe ad
feqr nar g &l @ Ad faar mw
a1 ?

i Wo o WA [: Sar wiAt
warar 1Ay § fe g /1 ad wiT
mAk g wei & fafeww gumr
fati av fyefT oY | CFTOF T oTE
e ww A RE sfeaadi § 0

[emw agm : wEid @ oF
Ntfama @ § fr o arg A A
w7 zafen awwar A gt &, W o
g !

=\ Wo To WA : Tg G HWH
FIAE )

ot fasfr faw & S e
g f5 aar fear g7 w@d awi A W
T A W AR X 3o W faww
FYfH ST ¥ 3NN foumd av W
3® feran & faar sy ofe w@ wow
1 GAET G WY A fF g qm W xw
I ¥ gEEEn Ag Wi

Shri A. P. Jain: May ! know whe-
ther the Government have any other
scheme or device besides the usual
raids in order to uneartn #e biack-
money?

Mr, Speaker: Why should they
tell the hon. Member (Interruption).
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st wadw feg feieh: aar awx
F wiA % %t tdr eear mf ¢ (o
¥ ag sar wwa) g F o md am
adaifid & fan & aw & fear ww
fes a® <@ ®1 9gd B ogaar @ &
LA

s Qo o Wway . TH Wk fawaa
g

Shri S. M. Banerjee: 1 would like
to know whether it is a fact that the
government officers who have been
given this job of investigating into the
black money are physically afraid to
investigate into the cases of ex-Chief
Ministers and Ministers and, if so,
what protection has been given to
them to assure them that there will
not be any victimisation because of
this investigation?

8Shri T. T. Krishnamachari: So long
as the officers who are doing this
work have got the confidence of the
Government and the confidence of this
House 1 do not think they will be
afraid of any such thing.

ot gvm o wwww o § e
et g 6 vy g wd ¢ oo e
A AR & QW & WX O A
N gw @ T T AN § AT A
thaifs@ i d A aw a9
1 A ¥ E |

ot wo Te www : AT AL, a7 A™Y
L i

ot we wWro fywdk :  SHaT faer we
gy A awETa, oY guar € s
qTag g WX T § | § ATHAT AT
§ o fodm & w0 w0t A & aw
I B AR T A AX W7 IW ¥ AdY
¥ g faeft Y ¥ 97 % a=x W
&7 fear wmay ?
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ot wo To WM : FTT AY ) e
T ) g et f o &) qar fear
™

Shrimati Savitri Nigam: May I
know how many of those people from
whom this money has been recovered
have been tried in the courts and how
many have been punished?

Shri B. R, Bhagat: There has been
no prosecution yet.

Shri P. C. Boroeah: May I know
what ig the value of currency in cir-
culation in the country and what is
the estimated amount of hidden
wealth?

Shri T. T. Krishnamachari: The
value of currency in circulation is
about Rs. 2500 crores and odd. I can-
not tell you what is the amount of
hidden wealth. I will get it.

Shri C. K. Bhattacharyya: May I
know whether Government has re-
ceived any offer from persons holding
unaccounted money that they are pre-
pared to disclose it provided they are
not required to disclose the source
from which they got it?

Shri T. T. Krishnamachari: The
hon. Member knows that we had pas-
sed an Ordinance for which we are
seeking ratification by the House in
the form of a Bill where it is provided
that if any voluntary disclosure is
made there will be no penalty or that
the Government might waive the
penalty. I believe there have been
a few cases in which the department
hag been approached. I cannot give
any information at the moment. In
fact, one of the reasons why this mea-
sure is taken is that in the case of
these voluntary disclosures and also
help from the parties we will not
disclose their names; otherwise, once
the penalty is levied the names will
have to be disclosed. That is the
main reason why the protection has
been sought to be given.

Dr. L. M, BSinghvi: The Presi-
dent's Address of yesterday contained
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a reference to the Government’s policy
to encourage voluntary disclosure of
unaccounted money. May I know in
what way Government propose to
give effect to this policy?

Shri T. T. Krishnamachari: We
would like to hear the hon. Member's
suggestion when we discuss the Presi-
dent’'s Address on the floor of this
House.

ot gy fag : o fom g
qfi ¥ g we g4 § ag R far
¢ 5 g dfqefal &1 gumm fear
a1 | & 99 goimfeat & faere
qET 7 Fq7 Yawa faar ¢

wER WEAT . AIHA FIA H
aIq Fg 9 Y FA oamw ¥ fear
S

ot die wr@ oA & S
g g f5 foaet gt owdt ok §
9w ¥ faelr q@r feeet gra w0

&Y o To WAA : TH FT Gy
fardefy qET ¥ A 2

sft wro wyo wwt : & SAT WM

g graT & e ¥ o aeT A

T & f faer At oY wg@ & ¥ 60
T g ¥ & AR 40 T&T TN
& Y 9 g@L A 50 qX@E 9T ERr
AT IR § .

oww W - faw w o X
g1 fF Q@Y Tt o q@E T fear
I

ot vga fag & ST e
g fr feemod & wwrg & ¥R
£ #r§ gfawrd ofadr § ar 7@ @Y
A e Ty, arag d fe
AT AR FR)

oft ¥o Tro WA : TTHFX §H &AW
¥ arg w@gedl #Y qu W Wi aw
W o fawR w9





